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Appraisal of National Seed Project

5499. SHRI HARIKESH BAHADUR: 
Will the Minister of AGRICULTURE 
AND IRRIGATION be pleased to 
state:

(a) whether there is any truth in 
the large scale espionage activity as 
reported in May issue of Vi^ant 
monthly, if so, enquiries in this re
gard made and the results achieved;

(b) as this information is being col
lected by the World Bank while for
mulating N.S.P. whether this informa
tion was passed on and action contem
plated against such ofiRcials;

(c) whether the Government cl 
India is aware that the Planning Com
mission opposed the National Seeds 
project but the bureaucrats in the 
Ministry are rushing through the pro 
ject; and

(d) will the Honourable Minister 
for Agriculture and Irrigation place on 
the table of the House the apprais'd 
report of the Planning Commission 
dated 25th October, 1976, so that the 
House has an opportunity to discuss 
the whole issue before a decision if, 
taken by the Government on such a 
vital issue?

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJTT 
SINGH BARNALA): (a) and (b). A 
careful reading of the report in the 
May 1977 issue of ‘Vikrant’ does not 
indicate if any classified information 
has been passed on to the so called top 
international organisation. Govern
ment ai‘e of the view that only routine 
informittion which is commonly avail

able has been provided to the V/orld 
Bank. Therefore, the question of in
vestigation or action against officials 
does not arise,

(c) and (d). The project proposal 
was considered by the Planning Com
mission and the Ministry of Finance. 
In tlie light of their views, the j'roject 
details were further discussed with 
their representatives and now the revis
ed Project is under consideration of 
the Government of India. It would be 
appropriate for the Government to 
take a view on the issue before the 
matter is debated on the Floor of the 
House.

Indian Institute of Management Ban
galore

5500. SHRI K. LAKKAPPA: Will 
the Minister of EDUCATION, SOCIAL 
WELFARE AND CULTURE be pleased 
to state;

(a) whether the report appearing in 
Indian Express (Bangalore) and Kan- 
nadaprabha news papers from 7th to 
14th June, 1977 regarding working o f 
Indian Institute of Management, Ban
galore, has come to the notice of his 
Ministry;

(b) if so, the steps his Ministry has 
taken in this regard; and

(c) if not, w h y action has not been 
taken?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) Yes, Sir.

(b) and (c). The matter has been 
brought to the notice of the Institute 
for appropriate action.

Acquisition of Didia Omce library in 
London

550L SHRI SUSHIL KUMAR 
DHARA: Will the Minister of EDU
CATION, SOCIAL WELFARE AND 
CULTURE bs pleased to state:

(a) what remains to be done by 
Government of Ihdia and Pakistan in
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dividually and/or collectively in the 
direction* ol acquisition of India Office 
Library in London;

(b) what are the difficulties which 
are still unsolved and efforts being 
made to solve them; and

(c) by what time the proceedings or 
acquisitions of the library are likely 
to be completed?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CtHUN- 
DER); (a) to (c); The matter has been 
under negotiation with the Government 
of United Kingdom since 1947. Vari
ous implications regarding the issue of 
ownership of India Office building and 
its contents, including the Library have 
been under examination by the Gov
ernment concerned. A draft Arbitra
tion Agreement was received from the 
Government of the United Kingdom in 
1968, but is still very much the subject 
of discussions. Government of India 
have been of the view that it would 
be helpful if a common approach is 
taken by the countries of the sub-conti
nent in respect of this draft Arbitration 
Agreement Efforts to arrive at an 
approach acceptable to the countries 
concerned have been resumed, but no 
concrete results have emerged so far.

(c) whether the goods are riot sup
plied even after lliro months of the 
inspection by the Inspectors o£ 
D.G.S.&D.; and

(d) the action taken or proposed to 
be taken against the firm for not sup
plying goods as per specifications?

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND KE- 
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir. Against supply 
of Galvanised Iron Pipes made by the 
firm to various Indentors for the period 
25th October, 1975 to 31st March, 1976, 
four complaints were received. Three 
of these complaints were subsequently 
withdrawn and one complaint is under 
investigation.

(b) Yes, Sir. '

(c) No case has come to the notice
of the Government where the .^oods 
were not supplied after two months or 
more from the time of inspection, 
though there was one separate case
where seven weeks’ delay was noticed 
which is being pursued with the firm.

(d) Does not arise.

IRPCRT Jf

Complaints Against M/s. Jotindra 
Steel and Tubes Ltd.

New Delhi

5502. SHRI SHIV SAMPATI PAM: 
WiU the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state:

(a) whether there have been com
plaints against M/s. .Totindra Steel and 
Tubes Ltd., New Delhi for not supply
ing goods according to the specifica
tions and supplying non-marked goods 
to various Government departments 
and particularly to sub-stores of 
various State Electricity Boards;

(b) whether the goods supplied is 
inspected by the team of D.G.S.&D. 
Inspectors:
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